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ORDER

PER: SH. L. N. GUPTA, MEMBER (T)

The present IA No. 4513 of 2023 has been filed by Mr. Ajit Gyanchand
Jain, Resolution Professional of M/s Coast Realtors Private Limited
(hereinafter referred to as the ‘Applicant’) under Section 30(6) of IBC, 2016

praying for the following reliefs:

“a) Pass an order and allow the present Application;

b) Pass an order to approve and accept the Final Resolution
Plan (Annexure - 17 ie., Resolution Plan dated 05 June
2023);

c) Pass an order to declare that upon approval of the Final

Resolution Plan by this Hon'ble Adjudicating Authority, the
provisions of the said Plan shall be binding on the Corporate
Debtor, its creditors, members, directors, employees and
other stakeholders in accordance with section 31 of the Code
and shall be given effect to and implemented pursuant to the
order of this Hon'ble Adjudicating Authority;

d) Pass such orders or further orders as maybe deemed fit and
proper in the facts and circumstances of the present case.

2. To put the facts concisely, the underlying main Petition CP (IB)-
776/(ND)/2021 was filed by L&T Finance Limited against the Corporate
Debtor namely, Coast Realtors Pvt. Ltd. under Section 7 of IBC, 2016, which
was admitted vide Order dated 14.07.2022 of this Adjudicating Authority
and the Corporate Insolvency Resolution Process (CIRP) in respect of the
Corporate Debtor was initiated. The Corporate Debtor is currently

represented through its RP Mr. Ajit Gyanchand Jain, the applicant herein.
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3. It is stated by the Applicant that in terms of Regulation 6(1) of the IBBI
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, the
Applicant made a Public Announcement in Form-A on 15.07.2022 to invite
claims, a copy of which was also uploaded on the website of Insolvency and
Bankruptcy Board of India (IBBI). It is further stated by the Applicant that it

had received the following claims:

S. | NAME OF | COUN | CLAIM CLAIM |
NO THE T SUBMITTED | PROVISIONAL
CREDITO LY ADMITTED
RS (INR)
1] Financia 1 104,15,48.682. | 104.10,55,059.59 |
Creditors 59
2| Operational 1| 10,183 |  9.231.58
| Crediters
- | : - —

4. It is submitted that thereafter RP constituted a Committee of Creditors
(CoC) comprising of the sole Financial Creditor, namely, L&T Finance

Limited.

5. The Applicant has further submitted that the ‘Form-G’ was published
on 31.10.2023, 14.11.2022, 30.11.2022, 02.01.2023, and 23.01.2023 to
invite Expressions of Interest (EOI) from the potential Resolution Applicants.
It is added that as per the last Form-G dated 23.1.2023, the last date of
submission of EOI was 31.01.2023. It is further added by the Applicant that
it had received EOIs from 07 interested parties till the last date.
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0. It is averred by the Applicant that out of the 07 EOIs, only one

Resolution Plan was received by CoC from M/s Wealth Clinic Pvt. Ltd.

7. It is stated by the Applicant that the Resolution Plan received from the
RA M/s Wealth Clinic Pvt. Ltd was placed for consideration and approval in
the 10t meeting of the Committee of Creditors (CoC) of the CD held on 06
(later adjourned to 08).06.2023. The Applicant/RP has placed the minutes of
the said meeting on pages 579-597 of Vol. VI of its Application. The relevant

extracts of the Resolutions considered and passed by the COC read thus:

Item No.1:
To approve the resolution plan submitted by Wealth Clinic Private Limited.

The Chairman apprised the members of the CoC that since only one plan (i.e. Wealth
Clinic Private Limited) has been received in the corporate insolvency resolution processs of
Coast Realtors Private Limited and the same sole resolution plan shall be put up for
voling, there is no need to formulate a tie-breaker formula.

The Chairman had apprised that the initial resolution plan was submitted by Wealth
Clinic Private Limited on 12 April 2023 and post negotiation with the members of the CoC,
they had submitted their revised resolution plan on 05 June 2023.
FFor the purpose of approving the resolution plan received from the Wealth Clinic Private
Limited, the following resolution was placed before the members of the committee of
creditors for approval:

"RESOLVED THAT, in terms of Secction 30(4) of the Insolvency and Bankruptcy Code,
2016 and the rules and regulations thereunder, the committee of creditors, be and hereby
approves the resolution plan datec 05 June 2023 submitted by Wealth Clinic Private

Lirnited.”
S.No Name of CoC Member| Assent/ Voting Voting Voting |
Dissent/ share Share Share
) Abstain Assent Dissent Abstain
1 Phoenix ARC Private Limited” Assent 100%% - -
Total | 100.00%
L

On E-voting the above resolution was passed with 100% in favour of the Resolution.

"Note — Upon L&T Private Limited’s assignment of facilities and debt to Phoenix ARC Private
Limited effective June 30, 2023, Phoenix ARC Private Limited repfaced L&T Private Limited
as the sole member of the CoC.

Item No 2:
To approve the Resolution Profcssional to file an a lication before the Adjudicatin
Authority, for scekin roval of rcso!utiop . i the successful

Pagel12]18
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Minutes of the Tenth meeting of Committee of Creditors of
Coast Realtors Private Limited- In CIRP

resolution applicant.

On the basis of the voting by the Committee of Creditors on the resolution plans, the
successful resolution applicant (*SRA") will be declared and for the purpose of filing the
resolution plan received from the SRA, the following resolution were placed before the
members of the committee of creditors for approval:

“RESOLVED THAT, the Resolution Professional (on behalf of the committee of creditors)
be and is hereby authorised to issue a Letter of Intent to the successful resolution
applicant as per the Request for Resolution Plan dated 28 November 2022.

RESOLVED FURTHER THAT, the Resolution Professional be and is hereby authorised to
accept the performance security which is required to be executed and submitted by
successful resolution applicant in accordance with the Request for Resclution Plan dated
28 November 2022, in such form and manner and within the stipulated timelines.

RESOLVED FURTHER THAT, the Resolution Professional be and is hereby authorised to
file an application before the Adjudicating Authority under Section 30(6) of the Insolvency
and Bankruptcy Code, 2016, read with Regulation 39(4) of the IBBI {Insolvency Resolution
Process against Corporate Persons), 2016, for sceking approval of the resolution plan
dated 05 June 2023 submitted by successful resolution applicant.”

! S.No Name of CoC Member Assent/ Voting Voting Voting
| Dissent/ share Share Share
[ Abstain Assent Dissent Abstain
| 1 Phoenix ARC Private Limited* Assent 100% - -

; Total 100.00%

|

On E-voting the above resolution was passed with 100% in favour of the Resolution.
*Note — Upon L&T Private Limited's assignment of facilities and debt to Phoenix ARC Private
Limited effective June 30, 2023, Phoenix ARC Private Limited replaced L&T Private Limited

as the sole member of the CoC.

8. The minutes further records that when the adjourned COC meeting

took place on 08.06.2023, the following deliberation/decision took place:

When the needed quorum was ascertained, the adjourned CoC meeting began at 12:30
pm on 08 June 2023.

The members of the CoC informed the Chairman that due to certain pending internal
approvals at various levels of management, they would be unable to vote on the resolution
plan at that time, and that such clearances would take aboyt 3-4 weeks, if not longer. It
was also agreed that the resolution may be put up for voting and voting lines may be
T ST

———
extended till requisite approvals are in place.

Based on the foregoing facts and the fact that the final day for the Corporate Debtor's
CIRP is 10 June 2023, the members of the CoC asked that the Chairman to please file an
application before the Hon'ble NCLT seeking a further extension of 45 days in the CIRP. It
was also decided that voting on the resolution to file an extension application may be
done by show of hands, while the rest of the resolution could be placed up for e-voting.
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9. It is submitted that as per the decision of the COC, the Applicant/RP
filed an application [1A-3545/2023 seeking extension of CIRP period, that
was expiring on 10.06.2023, by further 45 days, which was allowed vide

Order dated 11.07.2023 of this Adjudicating Authority.

10. It is further submitted by the Applicant that the Financial Creditor
(FC), L&T Finance Limited had intimated the Applicant/RP vide their letter
dated 03 July 2023 that with effect from 30 June 2023, the loan/facilities of
the FC i.e., L&T Finance Limited granted to the CD were assigned on as is
where is basis to Phoenix ARC Private Limited ("Phoenix ARC") in accordance
with the Assignment Agreement dated 30 June 2023 (hereinafter referred

to as the "Assignment Agreement") entered between the parties.

11. It is stated that the Applicant/RP vide its email dated 07 July 2023
has intimated the Phoenix ARC that pursuant to the Assignment Agreement,
the Phoenix ARC shall now be the sole Financial Creditor and sole member
of the CoC of the Corporate Debtor. It is added by the Applicant/RP that on
10 July 2023, the Applicant/RP had accordingly filed an application bearing
number 071010205265/2023 intimating this Adjudicating Authority about

the reconstitution of the COC, which is on DMS.

12. During the hearing, in response to a query made by the Bench that
while the COC meeting dated 06/08.06.2023 was attended by the sole
financial creditor L&T Finance Ltd., how come the e-voting held for approval
of resolution plan on 22.07.2023 was done by the assignee, the Ld. Sr.
Counsel for the Applicant/RP explained that on receipt of information vide

letter dated 03 July 2023 from the FC i.e., L&T Finance Limited that with
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effect from 30 June 2023, the loan/facilities of granted to the CD were
assigned on to Phoenix ARC Private Limited, RP reconstituted the CoC. And
accordingly, the RP called a meeting of the extended CoC with the assignee
Phoneix ARC Private Ltd. on 14.07.2023, which is confirmed from the
minutes of the said meeting placed by the Applicant/RP as Annexure-A (Page

No. 596) to the Minutes of COC meeting dated 06/08.06.2023. The same, for

the sake of convenience, is reproduced below:

MINUTES OF THE MEETING AIuRE A WITH ENIX
1EE HELD ON 14 JULY 2023 AT 12:00 M
GQPRJRP\OWEEAI#;'FED i F:I.GEN".J{"‘} TO APFRISE THEN OF THE CURRENT E'I?J::li"':rﬁ OoF T?—IIEE‘-:
MECQOLYVENCY EESQLUTICN PROCESS "‘CIRP‘"‘} OF COAST REALTORS

Members present in the e ting —

EH I FCapacity S =T
4 é :::r_ ;le G_l.-'_ur::h_:un.. Jain | Resolutinn Proaleszaonal ] I —
| 2 :w; Pl.ll_rl__slim'ljﬁjt_rﬂ-ynl Col Member — Phoenix ARG PyL. LI,
: 2. M. vivanlka Pl ] | CoC Member — Phoenix ARC Py, Licl, — 1
. 7. Sendecp Agaranl RP Suppoart Tearm - Pawe —
f— E. Mr, .-"._Erdh:e-.s]j Varshney EF Support Team - PwC I
G- E]r. NIERT Rewat RI* Support Team — PwC
. dr, Roban Finge HP Support Team — Pui
LB, Mr. Ashwing Goval HE Support Team — PowC
?;:J M=, Lisa Jain RP Support Team — Pz
.| Ms. Anwesha Daseepea | BP Legal Counsel — Khaitan & Co I

The Resolution Prelessknal CRPT welcomed
the mem 2 . ima
PursLant w them being mducted in the CaC of the Curp-n;al;:r?k::br.:f:nu et e

he RT* briefe the merm bers Present in the meerin an t i
r R d_ all the ma L that w i
; L - s L ‘eTe tahled in the
LR o |_=I¢I:t]|]_g af the Cﬂl]mrﬂ.tﬂ Delitor heldd on G June 2023, inc 'L'llﬂlﬂg but not limired o

1. Conclueive apdate on the CIRP of the © &
2 Eﬁl’_"‘mm‘-cm{:nt_ claane till remas i i it A i msolvency
- Ugaton updaie wor.l ik i 3 i LoTys
Cortman tte " appeal fled by the suspended Board of Direc of the
ﬁ. E::minn 29A Due Dhlicnce Reparg
. 1SCUESION on Ligaidation Cost, assozsiment of zale of C i
i ] orporate Debtor as & goin
comncern, Licoidat I . i = s
e icatars loe as per regulations 356, 39C and 390 of the CIRP Eegulations
5. Deliberation on the resolution plan received e i ind i imi
G, Deliberation on the evaluation ?natr.ix: om Weslth Clinic Private Limitod;
;- L:Jaul\-'enc_\' Erocess cost nowrred cill date;
. atter pur up for vsting such as - (i| Approval of Resolution Flan: (i proval
. 1 . 1 .: A
fils ﬂ.ﬁp-_l.cauan with Honlike NCLT for approval of resolution plamn; Eu:!ﬁ Eimmjuff\f :-}_
:L?J%::Z:ic;?;: fﬂﬁ]i;jﬂc and ??:J?Rn__.lr the CIRP Regulations 20 16: and [iv) Approval 1o file an
H ETIEI00 O F i 45 day is resoluti |
Show of o 1 b o of © me::li?ngh bar ays (this lution was passed by a

The members of Phoenix raised a few clarifications i i

T question on the resolution plan, resoluti
applicant and the grerall CIRP of th ‘hi ; : o
iR — e & L= e Corporace Debitar, which were duly responded to by the
The members of Phoenix & “the RP that voti ithi imelines i
22 July 2023 6:00 prm. S5 TG e, (hat voting shall be done within the timelines ie. by

Reg. Na. IBRL/IFA-OCL/TP-POO36E/2017-18/ 106325
Date 1 14707 /2023
Page 18 | 18
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13. It was further submitted that the RP had briefed the assignee Phoneix
ARC Private Ltd. about the Resolution Plan, Resolution Applicant and the

voting scheduled on 22.07.2023.

14. As per the record and submissions made by the RP, the E-voting on
the Resolution Plan received from RA M/s Wealth Clinic Pvt. Ltd took place

on 22.07.2023, the result of which, as annexed by the RP, reads as under:

ANNEXURE D 119

Claim-Bridge Technologies

Date: Saturday 22nd of July 2023

conducted on
22nd of July 2(

Total Voters: 1
Total Voted: 1
Total voting per: 1040

Resolution Id:- ec6ngdiSMOXpLYE790

Item Mo 1

To approve the resolution plam submitted by Wealth Clinic Private Linited.

The Chairman apprised the members of the CoC that since only one plan (i.e. Wealth Clinic
Private Limited) has been received in the corporate insolvency resoluton process of Coast
Realtors Private Limited and the same sole resolution plan shall begput up for voting, there
is no need to formulate a tie-breaker formula.

The Chairman had apprised that the initial resolution plan was submitted by WealthClinic Private
Limited on 12 April 2023 and post negotiation with the members of theCoC, they had submitted
their revised resolution plan on 05 June 2023,

For the purpose of approving the resolution plan received from the Wealth Clinic Private
Limited, the following resolution was placed before the members of the commuittee of creditors
for approval:

K3
ﬂ"i—:cgp‘f
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120

“RESOLVED THAT, in terms of Section 30{4) of the Insolvency and Hankruptcg Code2016 and
the rules and regulations thereunder, the committee of creditors, be and hereby approves the
resolution plan dated 03 June 2023 submutied by Wealth CliniPrivate Limited.”

The Chairman asked the members to vote on the above resolution through e-voting facility as
per the instructions for e-voting provided in the Notice of the meeting.

# Yes No Abstain
Total (%) 100 i {l
Count ] il {

On combined perusal of the abovesaid resolutions and e-voting sheets, it is
observed that the Resolution Plan submitted by M/s Wealth Clinic Pvt. Ltd
(hereinafter referred to as “Successful Resolution Applicant” or “SRA”) is

approved by the CoC with 100% votes.

15. The details of the CIR process, fair value and liquidation value of the
CD, the distribution of the resolution plan value amongst the stakeholders,
and compliances are given in the “Compliance Certificate” filed by the RP in

Form ‘H’, which is reproduced below for the immediate reference:
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FOHM H
COMPLIANCE CERTIFICATE

(Under Regulation 3%4) of the Insalvency and Bankruptey Board of India { nsolvency Resolution Process for

Corporate Personi) Regulations, 20016

I, Ajit Granchand Tain an insalvency professional enrolled witlh Indian Inititene of Insolvency Professionals of ICA]
and registered with the Board with regisiration number |1BELTPA-00D 1IP-PO0363 2007-18 10625, am the resalution
professionai (or the corporate insolvency resolution process (C1EP) of Coast Realvor Private Limited (CD).

2 The details of the CIRP are as under:

Sl Mo,

Pariculars

Description

Name af the CD

Coast Healors Private
Limited

[B¥]

Drare of Initiaon of CIRP

i4 July 2022

Led

Drate af Appoinwment of |RP

14 July 2022

Date af Publication of Publie Announcement

16 July 2022

Date of Constitution of CoC

04 August 2023

Date ol First Meeting af Col

09 August 2022

Date af Appointment of BP

09 August 2022

Drate al” Appoiniment of Registered Valuers

Dare of Issue of Invitation for Eol

30™ August 2022

17 Reprem ber 2022

Addendums issuved on —

(i) 12 Oc1 2023
(i) 31 Oct 1022
(ili) 12 Now 2022
(iv) 30 Now 2022

(v} 3| Dec 2022
(i) 13 Junuary 2023

Date ol Final List of Eligible Prospective Resolution Applicants |'E‘_F;E‘uarjh 023

Date of Invination of Besolution Plan

| Lasi Date of Submission of Resobution Plan

| 15 February 2013

12 April 2023 |

Dae of Approval of Resolution Plan by CoC

23 July 2023 {date on which
the soting closed)

Date of Filing of Resalmion Plan winh Adjudicating Authority

Il Augus 2023 |

Date of Expiry of 180 days of CIRP

10 Januwary 2023 |

‘Dune of Order extending the period of CIRP

23 Januwary 2023 (90 days).
19 Aprl 2023 (60 days). 11
Juls 2023 (45 dass) 21
| Sepramber 2023 (16 dass)

Date of Expiry of Extended Period of CIRP '

| 10 Augast 2023

Fair Walue !

INR B3 13100115 -
{Average of both valuers)

Licuidanion walue

| INR 79.09.77,001 -
| (Averaze of both valuers)

Mumber of Meetings of CoC held

|1{I |
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3. | have examined the Resolution Plan reccived from Reselution Applivant Wealis Clinic Privae Limied and
approved by Comminee of Creditors (CoC) of Coast Realors Private Limited.

4.1 hereby cenify that-

(1) the said Resolution Plan complies with all the provisions of the Insolvency and Bankruptey Code 2016 (Code). the
Insolvency and Bankruptey Board of India (Insolvency Resolution Process for Corporate Persons) Rezulations, 2016
(CIRP Regulations) and does not contravene any of the provisions of the law for the time being in foree,

(i) the Resclution Applicant - Wealth Clinic Private Limited has submitted an affidavit pursuam to seetion30(1) of
the Code confiwming s eligibility under section 28A of the Code 10 submit resolution plan. The contents of the said

affidavit are in arder.

(iiiy the said Resolution Plan has been approved by the CoC in accordance with the provisions of the Code and the
CIRP Regulmions made thereunder, The Resolution Plan has been appeoved by 100 %6 of voting share of financial
creditors after considering its feasibility and viability and other requirements specified by the CIRP Regulations.

(iv) Thee voting was held-in the seeting of the EoC o [stme the date of meeting]-where all the mambers of theCoC

Raacia-n Lkttt E
aF

I seught vote of members of the CoC by elecironic voting system which was kept open ar least for 24 hours as per

the regulation 26.

[stike eff the pask-thatis sob levant]

5. The list ol finencial ereditors of the COCoast Realhors Private Limited being members of the CoC and distribution
af voring share among them s as under:

Sl No MName of Creditor

Woting Share (%)

Voring for Resolution Plan (Vomed for

Dissented @ Abstained)

l. Phoenix ARC Pvi. Lid.® 100%a

Vored in favour of the Resalution Plan

23, peovsveeent o the assignment of foan by L& T Finance Limited

*Nowe « Phoenix ARC Py, Led fas replaced L& T Finance Limied as the sole member of the CoC w.e 2 30 June

6. The Resolution Plan includes a statement under regulation 38(1A) of the CIRP Regulations as 1o how it has dealt

with the interests of all stakeholders in compliance with the Code and regulations made thereunder.

7. The amoums provided for the stakeholders under the Resolution Plan is as under:

(AMmount in Bs. lakh)

Sl Category of | Sub-Camegory of | Amoumt | Amount Aumount | Anmount
Ma. Stakeholder* Srakeholder Claimed | Admined Provided Provided o
under the | the
Plan# Amount
Claimed
{a)
(1 () (3) 4] 3] (&) (7
I Secured Financial | (a) Creditors not having | NiA MNA MN/A NOA
Creditors a right to vote under sub-
section (2) of section 21
(b) Ober than (a) above: I
(i) who did not vote in | (i) NiA (i) WA (i) WA (i NA
favour of the resclution |
Plan
(SCID
Feenlh oL
SR ) ) . )
= @ 1* (i) who voted in favour | (1) 10415, (i) 10410.5 [1)7500 (i) 72.04
'_":'; = }a_—' of the resolution plan 49 3 o
DS
) .
ey Rﬁ‘ﬁ
“'--..___F
=1 Total[(a) + (b)) 1041549 | (041055 | 7300 72.04%
2 Linsecured {2y Creditors not having | NiA M/A MNIA A |
Financial Creditors | a right 10 vote under sub-
section (2} of section 21
I1A. ol L
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[} Other thas (a) above:
(i} who did not vole in | (IJNFA [1NFA (™A (i)NeA
Favour of 1he resolution
Plan
(i) who voled in favour (iN/A (iiN/A (A LA
of the resolution plan
Towal[(a) + (b)) Mi& NA MA MNA
3 Operational {a) Related Party of | N/A WA ™A MiA
Creditors Corporate Delnor
(b Ciher than {a) above:
(1)Government (INSA (iIN'A kA (1A
{ii)Workmen
(AN A (i) A (i A | (iiINA
{iii)Emplovees
[iiiNrA (A (i )0 A {iniN A
{iv) Onhers
{iv)0.102 (iv)0.002 (iv)0.092 (v )0 635%
Total|(a) + (b)) 0.0 .09 0.09 90.63%
4 Ciher  debis  and MNiA MNA N'A MNA
dues
Grand Total - 10415392 | 10410642 | 7300092 72.00%
+ 6000.00
=13300.092
(Refer Note 1
& 2)
Motes -
Newe 1o Realisoble Value dwe to creditors amder the Resolurion Plamn:

{u} Finoncial Credirers: INE 750000 Lok his
() Eperoricmal Creditees: INR U032 Lakhy
Aggrregaring to o toral fia) h) of INR T3NL092 Lokhs
Notee 20 The said ontonnd of INR SO0000 Lakfy iy ofe constrictfon cost for the covrpletion of the pra ject
tuor shall b pofd to Supertech Limited by the Resolution Applicand i ternts of the pluse for constraction of
arrfiy affested fo fie Corprorate Doebtor, Tiis amewns & ol i Hee sieture of récovery for aey credfror.

ACHA {'there are sub-caiegories in a category, please add rows for each sub-calegory.
) "I"r-ﬂ; pount provided over time under the Resolution Plan and includes estimaed value of non-cash componams. It
i /'{35.‘ MPYV.]
(=
1 ) _L rests ol existing sharehalders have been ahered by the Resolution plan as under:
£ ¥ Category of | Mo, of Shares | No. of Shares | Voiing  Share | Voting  Share (%)
L $ Share Holder held before | held afier the | (%) held before | held afier CIRP
OY PRI CIRP CIRP CIRP
= Equity 10.000 0 1 00% 0%
2 Prefirence NA NA MNA MA
3
9. The compliance of the Resalution Plan is as under: .
Section of the | Requirement with respect 10 Resolution Plan Clause  of | Compliance
Code ! Resoluion ('res Mo)
Revulation No. ] Plan = !
23N} Whether the Resolution Applicant meeis 1he criteria approved by | Chapier 11 | wes
the CoC having regard 1o 1he complexity and scale of operanions |
of business of the CD?

IA. No. 4513/ND/2023 in (IB)-776/(ND)/2021
L&T Finance Ltd. Vs. Coast Realtors Pvt. Ltd.

]

(.-

Page 12 of 25




Section 29A

| Whether the Resulution Applicont iz elipible to cubiin Fecnlition

implementation of any resolution plan approved under the Code.

(i) IF so, whether the Resolution Applicant has submitted the
statement giving derails of sueh non-implementation?]

Chaptos IT | wea
plan as per tinal 1ist of Resolution Professional or Order. if any, Page 21
of the Adiudicating Authority?
Section 30(1) Whether the Resolution Applicant has submitted an affidavit | Annexure G | Yes
staning thaa it is eligible?
Section 30(2) Wihether the Resolution Plan- {a)Chapter (a) Yes
IV = Clause
(a) provides for the payment of insolvency resolution process | 1]
cos1s?
(b} Chaper | (b) Yes
{b) provides for the payment to the operational creditors? IV = Clause
11
fei™NA as | (e) Yes
{ ¢) provides for the paymem w the financial creditors who did sole FC in
nat vote in Favour of the resolution plan? Col
{d) provides tor the managemen of the affairs of the corporate (d)Chapier (d) Yes
= IV - Clause
debior .
9 {vi)
(e} Chapter | (2} Yes
. i . . . IV — Clause
(e] provides for the implementation and supervision of the 9 (vii)
resolution plan?
] . - s . (f) Chapter | () Yes
{f) contravenes any of the provisions ofthe law for the time being IV = Clause
in toree?] . 10 (v}
Section 3004) Whether the Resolution Plan Chapter IV Yes
{a} is Teasible and viable, according to the CaC? = Clause 9
(12} has been approved by the CoC with 66% voting share? ix)
Section 31{1) Whether the Resolution Plan has provisions for its effective | Chaper IV — | Yes
implementation plan. accordine 1o the ColC? Clause 9 ixil
Regulationd® Whether the amount due 1o the operational creditors under the | Chapter IV — | Yes
{n resolution plan has been given priority in payment over financial | Page 48
creditors?]
Regulition Whether the resolution plan includes a statement as 1o how it has | Chapter IV = | Yes
IBA) dealt with the interests of all siakeholders? Clause 9 {iii}
Regulation (i) Whether the Resolution Applicant or any of its related parties | Chapter I'V = | Yes !
3(18) has failed to implemem or contributed 1o the failure of | Clause 9 (v} | Compliant

{Resolution
Applicant  or
ans of s
related parmies
has nou failed
o implement
nor
contributed to
failure of any
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resolution
! plan.g
Regulation Whether the Resolution Plan provides: |

{a) the term of the plan and its implememnation schedule? {a)Chapter | {a)Yes
{b} for the management and control of the business of the | IV - Clause
corporate debtor during its term? 9 v) (b) ¥es
{c) adequate means for supervising its implemenation?

(b)Chapter {c] Yes

IV — Clause

9 (vi)

{c¥Chapter

IV — Clause

O {wii)

383 Whether the resolution plan demonsirates that - {a) Chaprer | {a) Yes

IV - Clause
{a) it addresses the cause of defauli? F{ix)
{b] it is feasible and viable? (b} Chapler | (b) Yes
(e) it has provisions for its effective implementation? IV = Clause
{d) it has provisions for approvals required and the tmeline for | 9 (x)
the same? (e} Chapler | (e) Yes
(e} the resolution applicant has the capability to implemen the | IV = Clause
resolution plaii? - 9ixi)

s
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(d) Chaper | {d)¥es
IV = Clause
9 (xii)
(e) Chapter | (e)¥es
I¥ = Clause
9 ixibi)
I Whether the RP has filed applications in respeet of rransactions | WA o such
observed. found or determined by him? [Fansactions
were
observed.
found ar
determined.
Hemee. na
application for
avoidance of
ransactions
has been filed.
Regulation Provide details of performance security received, as referred 1o in Submired,
ELIEY sub-regulation {4 A) of regulation 360, PBG has been
gl'i't':l'i A5 H
direct deposin
in the bank
account of the
Corporane
| | | Deebior.
11 The CIRP has been conducted as per the time line indicated as under: e -
[Se cticny @f the Code ! | Description of Activity Latest Timeline T Actual Dae
Regulation Mo. under regulation
404
| Section 16(1) Commencement of CIRP and Appointment of T l T
1RP
Repulation 6( 1) Publication of Public Announcement T-3 T-2
Secnon 13 1)) Submission of Claims T+l4 T=14
Mesulation 12 () 5
Regulation [3(1}) Verification of Claims T=21 T=21
Section 26(6A)/ Application for Appointment of Awhorised T=23 NA
Resulation 134 Represemative. if necessany
Resulation 170 1) Filing of Report Cenifying Constitution of CoC T+25 | T=2]
| Section 22(1) and First Meeting of the CoC T=20 i T+26
revulanon 17{2) |
| Regulation 354 Dretermination of fraudulent and other transactions T-113 | MA |
I Regulation 27 Appointment of two Registered Valuers T+47 J T=47 |
Regulation 36 {1} Submission of farmation Memorandum o CoC T=34] T=34
Reguiation 364 lnvitation of Eol T=73 T-73
Publication of Form G T=73 T=73
Provisional List of Resolution Applicants T+100 T-211
(Due 10 muluple
exlensions in
submission of
| Eaols)
Final List of Resolution Applicams T+113 T-226
{Drue to multiple
extensions in
submission of
Eu:rls}_i
Regulation 368 Issue of Request for Resolution Plan, which T=103 T=216
includes Evaluation Matrix and Information {Due 10 multiple
Memorandum 1o Resolution Applicants ex1ensions in
submission of
Eaols)
Section J0{6) / Submission of CoC approved Resolution Plan T-165 T-393
Regulation 39(4) |
Section 31{1} | Approval of Resalution Flan T=130 | MA :I

I, The time frame proposed for obtaining relevant approvals is as under:
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5l Mo. Matre of Approval Mame of applicable | Mame of Auhority | When to be obiained
Law who  will  grant
Approval

I Mo specific  approvals have
been  highlighted in he
resolution plan by the resolution
applicant. General approvals
shall be required 1o be taken by
the RA within 12 months from
the effective date ie. date of
approval of the Adjudicating
Anhority.

12. The Resalution Plan is not subspect 1o any contmgency.
B¢

The ResolutionPlan is subjeci o the following eantimnosncies (Elabora 2 the eomingencies):

L p——

13. Following are the deviations / non-complianees of the provisions of the Insolvency and Bankrupiey Code. 2016,
regulations made or circulars issued thereunder (IF any deviation/ non-compliances were observed. please state the
details and reasons for the samelk

3l Deviaton/Mon-comphiance | Section of the Code /| Reasons Whether rectified or
Mo, | observed Regulation Mo. / Circular not
Mo,
I Delay in issuing provisional | Regulation 36A Due w| Yes
lis1 of resolution applicants multiple

extensions in
submission of

Eols
2 Delay in issuing fial list of | Regulaion 36A Due to | Yes
resolunion applicants muliiple

extensions in
submissionofl

Eols
3 Delay in issuing Request for | Regulation 36A Due 1w | Yes
— Resolution  Flan,  which l'I‘IIJl[ipEE .
ﬁ"ﬁ includes Ewvalumion Matrix exiensions in
"g;t.-__- and Information submission of
3 Memorandum o Resolution Eols

Applicants

{&\lu“bp

i ny

Wﬁ e application for approval of Resclution Plan before the MCLT is being filed on 11 August 2023, The CIRP
per order dated 11™ July 2023 expired en 23% July 2023, An application, bearing filing number

O710102065902023, seeking further extension of CIRP Gill 10 August 2023 was filed by the RP on 26% July 2023

which is pending adjudication..

o

144, Whether the resolution professicnal has, in accordance with regulation 334 .-
(a} applied 1o the Adjudicating Authority on or before the one hundred and thirty-fifith day of the insolvency

commencement date: Fesd No
(b} filed Form CIRP & with the Board on or before the one hundred and fomieth day of the insolvency commencement
date: Yesthol
15, Provide details of section 56 or avoidance application filed £ pending
Sl | Type of Transaction Date of Filing with | Date of Order of the | Brief of the
Mo Adjudicating, Adjudicating Cwder
Authoriry Authority
| Preferential  tramsactions under | Mo preferental | WA A
section 43 transactions
P
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J determined, s, [
no application filed.

]

Undervalued transactions wnder | Mo undervalued | NA WA
section 45 | transactions |
determined.  Hence. |
no application filed. :

3 Extorionate  credit  transaciions | Mo extortionate | MA MNA
under section 50 rransactions
detenmined.  Hence,
no application filed.

4 Fraudulent  wansactions  under | Mo fraudulent | WA A
section 66 [ransactions

determined.  Hence.
no application filed, |

154, The committes has approved a plan providing for comribution under regulaton 390 as under:
a. Estimated liquidation cost: Rs 77.64 lakh ( Excluding Liguidator fees)
b.  Estimated liquid assets available: Rs0
e.  Comributions required to be made: Rs 77.64 lakh { Excluding Liquidator fees)
d. Financial ereditor wise contribution & as under

3. Mo, MName of fmancial creditor | Aamount 1o be conmnbuted (Rs.) =
| L& T Finance Limited | 77.64 lakh  Excluding Liquidator fees)
Total | 77.64 lakh ( Cxeluding Liquidater fees)

156, The committes has recommended under regulation 39C as under:
a. Sale of corporate debior 25 a going concermn. Yes fMo
b. Sale of business of corporate debior as a going concern: ¥es+ No
The details of recommendation are available swith the resolution professional.

13C. The conumittes has fixed, in consultation with e resolution professional, the fee payable to the liguidator during
the liquidation pericd under repulation 3900

6. 1 Ajit Gyanchand Jain bereby certify that the contents of this cervificate are true and correct 1o the best of my
kmow fedee and beliel, and nothing marterial haz been concealed therafrom.

T,

16. As per the Form ‘H’ (ibid) filed by the Applicant, the Fair Market Value
of the Corporate Debtor is Rs. 85,13,10,113/- and the Liquidation Value of
the Corporate Debtor is Rs.79,09,77,001/-. The total amount provided for
distribution to various stakeholders under the CoC - approved Resolution
Plan is Rs. 7500.092 Lakhs, which is 72% of the total amount claimed by
various stakeholders and is around 95% of the Liquidation Value of the
Corporate Debtor. However, if we add the additional contribution of Rs 6000
Lakhs to be made by the SRA to M/S Supertech towards the construction
cost for completion of the project, the total Plan value goes up to Rs 135

Crore, which is 170% of the Liquidation Value of the Corporate Debtor.

IA. No. 4513/ND/2023 in (IB)-776/(ND) /2021
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17. The Applicant/RP vide its Affidavit dated 12.10.2023 has also placed
on record the Affidavit of the Director Ms. Sumita Raheja, Director of the
SRA stating that they are not barred under Section 29A to submit the

Resolution Plan.

18. The Applicant/RP has also filed on record, the proof of the
Performance Bank Guarantee (PBG) issued by Yes Bank in favour of the

SRA. The said PBG is valid till 18.01.2024 and reads thus:

DEPOSIT CONFIRMATION / RENEWAL ADVICE

MiS. COAST REALTORS PRIVATE LIMITED IN CIRP

Branch Code : 0420
COASTREALTORSPRIVATE LIMITED IN C Branch Name : SHAHIBAUG, AHMEDABAD
2ND FLOOR 204 WALL STREET-1 NEAR Customer ID : 24737319
GUJARAT COLLEGE OPP ORIENT CLUB Fixed Deposit Number  : 042040300000784
AHVEDABAD New/ Renewal * NEW
GUJARAT . : g
Premat Penalty Applicable : As Per Bank's Policy
INDIA 380006 . ~ Currency . INR
Ot et NI rerestFreqsency - ATwaTuRITY
B 9 042C40300000784 Depasit Type : FD - PAYQUT CORPORATE
Joint Account Holdert  : Not Registered
Joint Account Holder2  : Not Registered
Nominee : Not Applicable
Fixed Deposit - . , " . - |
Start Date Principal Amount | Interest Rale [ Tenure | Maturity Amount'# Malurily Amount in Words \Aaturity Date
INR INR One Crore Sixly Seven

20-Apr-2023 | INR 1,00,00,000.00 4.10% 60 Cay(s) Thousand Three Hundred Ninety | 19-Jun-2023

1,00,67,397 00

Seven Only
Maturity Payment Instructions :

Principal Payment Instructions i Transfer to CASA -042063400001788
Interest Payment Instructions ¢ Transferto CASA -042063400001788

This is a valid computer generated advice and does nol require stamp/signature. In case physical advice is required,
we request you to visit the nearest Branch.

*Subject to TDS deductions, as applicable

Important points to be noted :

1, For any clarifications/ queries on product features, we request you to contact the nearest branch or write to us at yestouch@yesbank.
within 7 working days. '

2. Applicable only for Floating Rate Fixed Deposit:

a. The maturity amount mentioned herein is indicative and is calculated basis the rate of interest applicable as on date. The aciual
maturity amount s subject to the REPO rate published from time 1o time.

P T O U S S ¥

b. In case of increase in the REPO rate, there shall be an increase in the effective interest rate & likewise any decrease in the REPO

JRNPCIE SRR SO TR RO SR ST -
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DEPOSIT CONFIRMATION / RENEWAL ADVICE

M/§. COAST REALTORS PRIVATE LIMITED IN CIRP

Branch Code : 0420
COAST REALTORS PRIVATE LIMITED IN C Branch Name : SHAHIBAUG, AHMEDABAD
2ND FLOOR 204 WALL STREET-1 NEAR Customer ID : 24737319
GUJARAT COLLEGE QPP ORIENT CLUB Fixed Deposit Number  : 042040300001041
gwfg:gm New! Renewal - NEW

Premal Penalty Applicable : As Per Bank's Policy
INDIA 380006 Currency o

| e .

TELNO: et Regieed . [HOANPIATRANANN werestFrequency ——: aTMaTURITY
Sl - tapoaoornss  Deposit Type : FD - PAYOUT CORPORATE

Joint Actount Holder1  + Not Registered
Joint Account Holder2 & Mot Registered

Mominee : Not Applicable

Fm;gg EpaT:” Principal Amount  InterestRate  Tenure  Malurily Amount™# Maturity Amounl in Words Matunty Dale

INR
A2 NRADDIDONOOS P00 DB ggsomieny  EunmecmdEaiy T ony 102023

Maturity Payment Instructions }

Principal Payment Instructions ¢ Transfer lo CASA -042063400001788
Interest Payment Instructions i Translferto CASA -042083400001788

This is a valid computer generated advice and does not require stamp/signature. In case physical advice is required.
we request you to visit the nearest Branch,

*Subject lo TOS deductions, as applicable

Impartant points to be noled ;

1. For any clarffications/ queries on product features, we requesl you to contact Lhe nearest branch or wrile tous al yeslouch@yesbanl
within 7 working days.

*2. Applicable only for Floating Rate Fixed Depostt:

a. The maturity amount mentioned herein is indicative and 15 calculated basis the rate of interest applicable as on dale. The actua
maturity amount is subject to the RERO rate published from time to time.

b. Incase of increase In the REPO rate, there shall be an increase in the effective interestrate & ikewise any decrease in the REPQ
rate, shall result into decrease in the effective interest rate of the Floating Rate Fixed Deposil.

19. It is stated by the Applicant/RP that the aforesaid deposits made by
the SRA towards the Performance Guarantee have been renewed from time

to time.
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20.

As regards the payment schedule and payout proposals, the following

details are provided in the Resolution Plan:

IV. SUMMARY OF PAYMENT FROPOSAL WITH PAYMENT SCHEDULE UNDER

PROPOSED RESOLUTION PLATR

(In Crs)
S.No. | Category of Creditors Admitted Proposal Payment Schedule
Claimed (In Crs) (From effective date)
(In Crs)
CIRP Cost* - 1.27 Within 30 days
1. Financial Creditors having 104.15 75.00 -
Voting rights
L& T Finance Limited 104.15 75.00 Within 1.5 vears
2. Workman/Employees - - -
3. Operational Creditors - - P - T
(Statutory Authorities) NS T4 N
4 Operational Creditors (Others) 0.001 0.001 -
5. Any Others - - 1=
Total 104.16 76.27 e
N
XXXX

2. PAYO H
A) Secured Financial Creditors

Based on the information made avalable to the Resolution Applicant, the Corporate Debtor
has only one Secured Financia) Cred tor, i.e. L& T Finance Limited and is an unrelated party.
The Claims admitted by resoluticn professional and proposal of RA under resolution plan, in
the category of secured financial creditors are as follows:

S.No MName of Financial Creditar Claim Proposed
Admitted(INR) Amount(INR)
i L& T Finance 1,041,055,055.59 75,00,00,000.00
Total 1,041,055,055.59 75,00,00,000.00

Payout Schedule

In accordance to the same, the payout schedule for secured financial creditors shall be as follows

Repayment Schedule (INR in Crs)
Upfront Payment {30 days from effecGve date) 0.50
Within 27 Qtr from effective date 15.00
Within 379 Qtr from effective date 15.00
Within 4* Qtr from effective date 20.00
Within Sth Qtr from effective date 20.00
Within 6th Qtr from effective date 4.50
Total 75.00

XXXX

IA. No. 4513/ND/2023 in (IB)-776/(ND) /2021
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The pay out proposal shall be sourced from collection of sale proceed from the potential
buyers of dweiling units & own =unds if required. The construction scheduled has been
prepared considering the present scenario of the real estate industry, hike 1n matenal &
existing government policies. Supertecn Limited (In CIRP)Supertech Limited (In CIRP)

AT PN
In the event there is delay in the =ale of units or collection of sale proceeds, RA shall rnfus\e(‘-

further funds to take care of repayrmen: schedule as proposed under the resolutipri__ plan.

=N

XXXX XXXX
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S.No | Category of Creditors Proposal Payment Schedule
CIRP Cost 1.27 X+30 Days

1 Secured Financial Creditors 75.00 X+1.5 years Days

2 Unsccured Financial Creditors MNIL MA

5 Operational Creditors - workman TONIL NA

6 Operational Creditors - Employees NIL NA

3 Operational Creditors other than 0.001 X+30 Days
workman & Employees

4 Statutory Authorities NIL NA
Total 76.27 1.5 years

21. As regards the Supervision and Monitoring over its implementation, the

Resolution Plan has the following provision:

Vil. Requlation 38(2)(c) : Adequate means for supervising its implementation

The Resolution Applicants have proposed to appoint a Monitoring Agency, which shall be
appointed in consultation with COC for monitoring and supervision of implementation of the
Resolution Plan in terms of Provisions of section 30(2)(c) of Insalvency and Bankruptey Coce
2016 read with Regulation 38(2)(c) of The Insolvency and Bankruptcy Board of Indie;
(Insolvency Resolution Pracess for Corporate Persons) Regulations, 2016. The appointment
shall be at the mutually agreed terms and with approval of COC Members for the period with

effect from the Date of Approval of Resolution Plan by Hon'ble AA (effective date), till the
implementation of plan.,

MONITORING COMMITTEE

In accordance with Regulation 38 (2) (c) of the CIRP Regulations, 2016 the Resolut

Applicant proposes the following means for supervision of implementation OYE resolut
}

Plan:- e R P

22. The SRA has also sought various reliefs and concessions as narrated
on internal Pages 54 to 62 of the Resolution Plan. During the hearing on
05.12.2023, the Ld. Sr. Counsel appearing for the RP categorically stated
that the SRA will implement the Resolution plan, even if no relief and

concession is granted.
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23.

During the hearing on 06.11.2023, the following was observed and

directed by this Adjudicating Authority:

24.

Phoenix ARC Pvt. Ltd. had filed their Affidavits. During the hearing on

05

IA.

L&T Finance Ltd. Vs. Coast Realtors Pvt. Ltd.

[A-4513/2023: Mr. P Nagesh Ld. Sr. Counsel appearing for the RP concluded

his submissions. The vital factual position involved qua the application is the
assignment of debt by the scle Financial Creditor viz., L&T Finance Limited to
Phoenix ARC Pvt. Ltd. Apparently, the resolution by CoC regarding approval of
the plan was mooted in the COC meeting held on 06.06.2023 and the voting by
the sole Financial Creditor through the assignee could take place only on
22.07.2023. It was between 06.06.2023 and 22.07.2023, when the FC, L&T
Finance Ltd. had assigned the debt. The assignment took place on 30.06.2023.
The assignment agreement is on record on Page No. 599 of the paper book. Let
both L&T Finance Ltd. and Phoenix ARC Ltd, file separate affidavits enclosing
therewith the Board Resolutions passed by them regarding the assignment of
debt. The copy of the e-voting sheet/process carried by claim Briz Technology
duly attested by the RP would be enclosed by them along with their affidavits.
Let the needful be done within three days.

List on 10.11.2023.

.11.2023, this Adjudicating Authority observed the following:

IA-4513/2023: Arguments on the application filed by RP seeking approval of
the Resolution Plan are heard. Ld. Counsel appearing for Phoenix and L&T
could draw our attention to the board resolutions passed by both the
companies filed vide their affidavits dated 08.11.2023 and 09.11.2023
respectively to make it clear that L&T (the Financial Creditor) had assigned
its debt to M/s Phoenix. Mr. P Nagesh Ld. Sr. Counsel could draw our
attention to the affidavit dated 07.11.2023 filed in compliance with the order
dated 10.11.2023.

Further, Mr. P Nagesh Ld. Sr. Counsel took instructions from the RP, who is
present in person in the Court, and categorically submitted that the SRA
would be implementing the Resolution Plan even when no reliefs /concessions
as sought in the Resolution Plan are granted. He also undertook to file an
affidavit of SRA to this effect within three days.

Arguments heard. Order reserved.

No. 4513/ND/2023 in (IB)-776/(ND)/2021

In compliance with the aforesaid directions, L&T Finance Ltd. and
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25. We heard the arguments in detail on behalf of the Applicant/RP and
went through the pleadings and affidavits on record. It is seen from the
record that there is no application moved by any person objecting to the
Resolution plan. Further, even during the hearing, the Resolution Plan was
not objected to by anyone. Hence, we find no impediment in proceeding

ahead with the matter.

26. The role of this Adjudicating Authority has been examined by the
Hon’ble Supreme Court in a catena of judgments. The relevant extract of the
Judgement of the Hon’ble Supreme Court in Civil Appeal No. 10673 of 2018
in the matter of “K. Sashidhar Vs. Indian Overseas Bank & Ors.” is
reproduced below:

“35. Whereas, the discretion of the adjudicating authority (NCLT)
is circumscribed by Section 31 limited to scrutiny of the resolution
plan “as approved” by the requisite percent of voting share of
financial creditors. Even in that enquiry, the grounds on which the
adjudicating authority can reject the resolution plan is in reference
to matters specified in Section 30(2), when the resolution plan
does not conform to the stated requirements. Reverting to Section
30(2), the enquiry to be done is in respect of whether the
resolution plan provides : (i) the payment of insolvency resolution
process costs in a specified manner in priority to the repayment of
other debts of the corporate debtor, (ii) the repayment of the debts
of operational creditors in prescribed manner, (iit) the management
of the affairs of the corporate debtor, (iv) the implementation and
supervision of the resolution plan, (v) does not contravene any of
the provisions of the law for the time being in force, (vi) conforms
to such other requirements as may be specified by the Board. The
Board referred to is established under Section 188 of the I&B

Code. The powers and functions of the Board have been
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delineated in Section 196 of the I&B Code. None of the specified
functions of the Board, directly or indirectly, pertain to regulating
the manner in which the financial creditors ought to or ought not
to exercise their commercial wisdom during the voting on the
resolution plan under Section 30(4) of the I&B Code. The
subjective satisfaction of the financial creditors at the time of
voting is bound to be a mixed baggage of variety of factors. To wit,
the feasibility and viability of the proposed resolution plan and
including their perceptions about the general capability of the
resolution applicant to translate the projected plan into a reality.
The resolution applicant may have given projections backed by
normative data but still in the opinion of the dissenting financial
creditors, it would not be free from being speculative. These
aspects are completely within the domain of the financial creditors
who are called upon to vote on the resolution plan under Section

30(4) of the 1&B Code.”

“38. Indubitably, the inquiry in such an appeal would be limited
to the power exercisable by the resolution professional under
Section 30(2) of the I&B Code or, at best, by the adjudicating
authority (NCLT) under Section 31(2) read with 31(1) of the 1&B
Code. No other inquiry would be permissible. Further, the
Jjurisdiction bestowed upon the appellate authority (NCLAT) is also
expressly circumscribed. It can examine the challenge only in
relation to the grounds specified in Section 61(3) of the I&B Code,
which is limited to matters “other than” enquiry into the autonomy
or commercial wisdom of the dissenting financial creditors. Thus,
the prescribed authorities (NCLT/NCLAT) have been endowed
with limited jurisdiction as specified in the I & B Code and not to

act as a court of equity or exercise plenary powers.”

27. In view of the Judgement (ibid), it is a well-settled principle of law that
the Adjudicating Authority is not required to interfere with the decision
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taken by the CoC in its commercial wisdom, save and except the
circumstances referred to in Section 30(2) of the IBC, 2016. In terms of the
Compliance Certificate filed in Form-H by the Applicant/RP, the Resolution
Plan does not contravene any of the provisions of the law for the time being

in force.

28. In the sequel to the above, we are inclined to approve the Resolution
Plan as approved/recommended by the CoC and as placed by the Applicant
before this Adjudicating Authority. We, therefore, allow the present
Application and approve the COC-approved Resolution Plan as placed

before us by the Applicant/RP with the following directions:

(i) The approved Resolution Plan shall become effective from the
date of passing of this Order and shall be implemented strictly as per

the term of the plan and implementation schedule given in the Plan;

(i) The Performance Guarantee with the Yes Bank shall be renewed
in the name of and kept alive by the “Monitoring Committee of the

Corporate Debtor” till the Resolution Plan is fully implemented.

(iiij The SRA/CD would be entitled to no other reliefs/
concessions/waivers except those are available/permissible to it as per

the provisions of Section 31(1) and 32(A) of IBC, 2016.

(iii) The Monitoring Committee as provided in the Resolution Plan
shall be set up by the Applicant/RP within 07 days of passing of this
Order, which in turn, shall take all necessary steps for time bound

implementation of the Resolution Plan as per approval.
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(iv)  The order of the moratorium in respect to the corporate debtor
passed by this Adjudicating Authority under Section 14 of the IBC,
2016 shall cease to have effect from the date of passing of this Order;

and

(v) The Resolution Professional shall forward all the records relating to
the conduct of the CIRP and the Resolution Plan to the IBBI for its

record and database.

29. The Court Officer and Resolution Professional (RP) shall forthwith
make available/send a copy of this Order to the CoC and the Successful

Resolution Applicant (SRA) for immediate necessary compliance.

30. A copy of this order shall also be sent by the Court Officer and

Applicant to the IBBI for their record.

Sd/- Sd/-
(L. N. GUPTA) (ASHOK KUMAR BHARDWAUJ)
MEMBER (T) MEMBER (J)
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